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West Singhbhum do hereby solemnly affirm and State as

follows :-

. That presently, I am working and posted as the Divisional

Forest Officer, Saranda Forest Division, West Singhbhum,
Jharkhand and have been duly authorized by the Respondent

State of Jharkhand to swear this affidavit.

. That T have gone through the pleadings of the above

application and after understanding the contents thereof, I am

filing this counter reply to the said application.

. That the applicant herein has primarily filed this application

under Section 14 and 15 read with Section 20 of the National
Green Tribunal Act, 2010 alleging inter-alia question relating
to the environment with regard to large scale pollution of
River Koina from Vijay-II Iron Ore mine of M/s Usha Martin
Limited which has now been taken over by Tata Steel Long

Products Limited located in Village Ghatkuri, Tehsil




It has further been submitted that the Applicant herein noticed
on 14.10.2021 discharge of iron fines from Vijay-II Iron Ore
mine which polluted the river Koina and nearby forest area.
This pollution is caused because of non-compliance of
conditions contained in Environment Clearance letter dated
22.12.2008 and also in violation of Forest Clearance dated

09.11.2012. The discharge of the pollutant is also in violation
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of tt;;\provisions of Water Act. The Applicant further submits
that till date the breach of iron fines from Vijay-II Iron Ore
mine is continuing thereby causing large scale pollution of |
river Koina and the same can be seen from the satellite images
taken by the Applicant on June, 2022. Thus, till date no
restoration has been done by the Project Proponent.

4. That at the outset it is stated that the Application filed on

behalf of the application is highly misconceived, baseless and
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not maintainable on many folds, however, the answering

respondents most humbly submits that-

Considering the allegations made in the Original Application
the Hon’ble Tribunal has been pleased to constitute a
Committee comprising of the following members:- I) District
Magistrate, West Sighbhum, Jharkhand, II) Scientist,
Jharkhand State Pollution Control Board, IIT) Scientist, Central
Pollution Control Board, Regional Office, Kolkata, 3
IV) Divisional Forest Officer, Saranda Forest Division,
District West Sighbhum, Jharkhand, V) Scientist, Integrated
Regional Office, MoEF & CC Ranchi, Jharkhand. The
Integrated Regional Office of MoEF & CC, Ranchi,
Jharkhand shall be the nodal office for all logistic purposes;
and accordingly the Central Pollution Control Board
nominated Mr. Toufic Aslam, Scientist-B, Jharkhand State

Pollution Control Board nominated Regional Officer, JSPCB,




Regional Office (IRO), MoEF &CC, Ranchi nominated Mr.

M.R Prasad Scientist-C, District Magistrate, West Singhbhum,

Jharkhand nominated ADC, West Singhbhum, Jharkhand.
Photocopy of the nominated
competent authorities by the
committee member is being

~annexed  herewith  and

ied by me
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marked as Annexure-A to

P

this reply.
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5. That the aforesaid Committee was required to visit the site in

question and inspect the same with reference to the
allegations made in the Original Application and, thereafter,
submit its report, and if the allegations were found to exist,
the Committee was also required to compute the

Environmental Compensation and recommend remedial




measures, and the said report of the Committee was required to
be submitted before the Hon’ble Tribunal by affidavit.
6. That in compliance of the order passed by this Hon’ble

Tribunal NGT vide order dated 07.09.2022, the Joint
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Committee from various Organizations / institutions for

inspection of the Vijay II Iron ore mine was constituted and
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who was required to visit the site with a direction that

......... The Committee shall visit the site in question and
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inspect the same with reference to the allegations made in the
Original Application and, thereafter submit its report.

“In compliance to the Hon’ble Court’s directions, a Site Visit
was conducted by the following members of the Joint
Committee on 12.10.2022: 1. Shri Chandra Maulj Sinha, IFS,
DFO, Saranda Forest Division 2. Shri S. K. Sinha, Addl.
District Commissioner, Chaibasa 3. Shri Prajesh Jena, IFS,
Attached Officer, Saranda Forest Division 4. Shri Jitendra

0O K ~w Prasad Singh, Regional Officer, JSPCB, Jamshedpur 5. Shri




M. Rajeshwar Prasad, Scientist C, MoEF&CC, Integrated

Regional Office, Ranchi 6. Shri Taufic Aslam, Scientist B,

CPCB, Regional Office Kolkata All the members of the Joint

Committee along with Officials from the Vijay II Iron Ore

Mines, inspected various locations within and outside the mine
- lease premises and have noted all the observations along with
photographs.

Following the Site Visit, the members of the Joint Committee

‘ have discussed the issues stated in the petition. Brief note on
the project: Vijay II Iron Ore block is located in West
Singhbhum district of Jharkhand State. The nearest township is
Kiriburu located at a distance of 15 km from Ghatkuri village.
State capital Ranchi is located at 330 km distance. The nearest
Railway station is Barajamda Railway station at a distance of
15 km from the block. Vijay II Iron Ore block is located in

Ghatkuri reserve Forest in West Singhbhum district of




No.F45H8 and is bound by co-ordinates with latitudes
22°09'56”N, 22°11'18”N, 22°11'16”E & 22°09°53”N and
longitudes  85°20'17”E, 85°20'56”E, 85°21'32"E &
85°21"26”E.

The ownership of Vijay-Il Iron Ore Mine, situated in
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Ghatkuri Reserve Forest was originally with M/s Usha Martin
Limited. Mining lease was granted by the Jharkhand State

Government in respect of which a lease deed was executed on

16.08.2005 and registered as no. 1382/1372 on 18.08.2005 at
the office of the Sub — Registrar of Chaibasa, Jharkhand.

Subsequently, in the mine was taken over from M/s Usha
Martin Limited by M/s Tata Sponge Iron Ltd., M/s Usha
Martin Limited preferred a transfer application letter no.
UML/RNC/2018/166 dated 03.12.2018 under the Mineral

(Transfer of Mining Lease granted otherwise than through




State Government for its approval in connection with transfer
of the Mining Lease to the M/s Tata Sponge Iron Ltd.

The State Government vide letter no. 32/2018/M432 dated
09.03.2019 approved the transfer application under the
Mineral (Transfer of Mining lease granted otherwise than
through Auction for Captive purpose) Rules 2016, subject to
compliance of the terms and conditions contained in the said

letter, which is annexed in Transfer Deed.

ntified oy mie
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The transfer deed as per the above approval letter has been
executed on 25.05.2019 and registered on 27.05.2019 between
M/s Usha Martin Ltd and M/s Tata Sponge Iron Ltd. A fresh
mining lease deed was executed in favor of M/s Tata Sponge
Iron Ltd. on 19.08.2019 as per condition no. 9 of the letter no.
432 dated 09.03.2019, read with Rule 12 of the Mineral
(Transfer of Mining Lease granted otherwise than through

Auction for Captive Purpose) Rules 2016 and a Mine
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signed for meeting captive requirements for its steel plant at
Gambharia. Subsequently, there has been a change in the name
of the company. A fresh “Certificate of Incorporation pursuant
to change of name” has been issued by the office of the
Registrar of Companies, Cuttack, Orissa under the notice of
Name Change of company from “Tata Sponge Iron Limited”
to “Tata Steel Long Products Limited” on August 20, 2019.

From scrutiny of the documents submitted on the project, it
was noted that the project was accorded Envirohment
Clearance and Forest clearances by the Ministfy 'of
Environment and Forests, Government of India, more vividly

described in the inspection report dated 12.10.2022 enclosed

herewith.

Photocopy of the inspection

report dated 12.10.2022 is
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being annexed herewith the
marked as Annexure-B to

this reply.
7. That it may further be mentioned here that the aforesaid
committee in terms of the direction issued by the Hon’ble
NGT and in consonance with the issues raised in the petition:

(T
%being Original Petition No. 121/2022, the following issues
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were perceived:

a. Discharge of large quantities of iron ore fines from Vijay —
II Iron ore mines which has polluted Koina River and
nearby Forest areas.

b. This pollution is caused due to non-compliance to
conditions of the Environment Clearance letter dated
22.12.2008.

c. It is also due to violation of Forest Clearance letter dated

=
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. The discharge of pollutants is also in violation of the

provisions of the Water Act.

. The breach of the iron fines from Vijay — II Iron ore fines

is continuing thereby causing large scale pollution of River
Koina and the same can be seen by satellite imagery taken

in June, 2022.

. Till date no restoration has been done by the project

proponent.

. As per the EC Conditions mentioned in the letters issued in

the years 2005 and 2008, the project authorities are to
construct catch drains, siltation ponds around the mine,
mineral and OB dumps to prevent run off of water and flow
of sediments directly into the Karo River and Koina River ,

seasonal nallas and other water bodies.

. The project proponent was also to construct garland drains,

settling tanks and check dams around the mine pit and

%2\, overburden to prevent runoff.
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i. The project proponent was also to design the same keeping
50% safety margin over and above peak sudden rainfall in
the area adjoining the mine sites.

j- The applicant noticed that the pollutant being discharged
from the Iron ore mine on 14.10.2021 which polluted the

river and the streams and surrounding forest areas. Overall

Advnrare

damage is 5 ha which is gathered through sentinel satellite

image.

8. That answering respondent at this stage humbly submits that
the Observations made by the Committee on the aforesaid
issues raised in the petition are being discussed in detail in the
report of the Joint committee dated 12.10.2022, enclosed
hereinabove, and for the sake of brevity the observation made
therein are not being reiterated, however, the answering
respondent humbly seek leave to rely on the averments made

therein at the time of hearing, if so required, to substantiate its

o

7w\ (J | _contentions.
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9. That as mentioned herein above the members of the Joint
Committee have visited the sites and various issues mentioned
in the petition were deliberated and have been verified at site
and has been made following relevant observation:-

a. The project authorities have taken adequate measures like
vg% covering the OB dumps, mineral dumps, constructed garland
S\ drains which flow into the siltation pond, have raised
plantation over the OB dumps for stabilization and» has
constructed check dams for arresting the silt and sediments

before the water flows out of the mine into the surrounding

water bodies.

b. There are no seasonal nalas originating from the mine and
Sflowing into the water bodies.

From the observations made at the site, it is viewed that the

possibility of mine water flowing into the Koina and Karo

rivers is very less.
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Therefore, it is opined by the members of the Committee that

pollution of the rivers due to the mine water carrying

sediments and fines from the OB dumps and mineral storage

areas of Vijay II Iron ore mine, as alleged in the petition on

14.10.2021 may not be true, as such the contentions and claims

made by the claimant are speculative, imaginary, mala fide and

wholly without basis.

The in the light of the above specific finding of the Joint

Committee, on the face of the record it appears that claims

made by the applicant are not maintainable in law and are

liable to be dismissed being devoid of complete factual

knowledge and information and/or on account of deliberate
suppression of relevant facts and particulars in the instant
application under reply, by the Applicant.

That in addition to the above, it may be reiterated at the cost of

repetition, that to the best of the knowledge of this answering

respondent, which he gathered from the records

W
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and various site inspections and visit of the Vijay-II Iron Ore
Mine and the surrounding forest area by the officials of the
office of government of Jharkhand, the allegations as to the
Non-compliance of conditions of Environmental Clearance
(hereinafter referred as ‘EC’) and Forest Clearance (hereinafter
referred as ‘FC’) by the Respondent No. 4 seems to be wrong
and incorrect.

The it may further mentioned here that the the Vijay-II Mine
was originally under the ownership of M/s Usha Martin
Limited (Hereinafter referred as ‘UML’) and same was
acquired by the Respondent No. 4 with prior approval of the
State of Jharkhand, through its Secretary, Department of
Mines and Geology dated 09.03.2019. The approval of such
transfer was granted in accordance with the Minerals (Transfer
of Mining Lease Granted Otherwise than through Auction for

Captive Purpose) Rules-2016.
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a) That prior to acquisition of Vijay-II Mine by the Respondent
No. 4, UML had already obtained the EC for conducting
mining activities in Vijay-II Mine since 2005. Originally the

EC was granted for this Vijay-II Iron Ore Mine by the

Ministry of Environment, Forest & Climate Change,

. Government of India (hereinafter referred as ‘MoEF&CC’) in
%
Sthe year 2005 & 2007 respectively. Subsequently, in the Year

ét
2008, the then mining lessee, M/S UML had applied for EC

for expansion of Vijay-Il Iron Ore mining project and

~o™>-3%
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enhancement of production of Iron Ore from 0.65 MTPA to

2.5 MTPA. Upon due verification, inspection and assessment,

by accepting the said proposal, MOEF&CC has granted the

amended EC on 22.12.2008 with certain terms and conditions

mentioned there under.

b) That it is pertinent to mention here that the EC for the mining

project was granted to the Vijay-II Iron Ore Mine on

N & 3
A
4 2

¥ .22.12.2008.
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Photocopy of the EC dated
22.12.2008 is being annexed
herewith the marked as

Annexure-C to this reply.

% c) That the FC was also granted to UML for conducting the
A o)
{{95 % Mining activity in Vijay-Il Mine by the Ministry of
R

g 2 ] Environment and Forest, Government of India on 09.11.2012
é _ % Photocopy of the FC dated
% 09.11.2012 is being annexed
herewith and marked as

Annexure-D to this reply.

d) That, the Respondent no. 3 being competent authority of State
Govt. of Jharkhand has granted the necessary Consent to
Establish and Consent to Operate (hereinafter as ‘CTO’) to the

Vijay-II Iron Ore Mine in the name of M/s UML.
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Pursuant to transfer of Vijay-Il Mine and upon application
submitted by the Respondent no.. 4 and upon due verification
and scrutiny of facts and documents, the Respondent no. 3 has
granted the CTO with respect to the Vijay-II Iron Ore mine in
the name of the Respondent no. 4 vide its Letter No.
%J SPCB/HO/RNC/CTO0-6151106/2019/2650 dated 31.12.2019.
Photocopy of the CTO in the
name of Respondent No. 4
dated 31.12.2019 is being
annexed  herewith  and
marked as Annexure-E to

this reply.

e) That, by virtue of the transfer of the said Vijay-II Iron Ore

e

Mine in favour of the Respondent no. 4 and as provided under

Rule-4(3)(a) of The Minerals

_ (Transfer of Mining Lease Granted Otherwise Than Through

=
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Auction for Captive Purpose) Rules-2016, all consents,
licenses and approvals etc., including the existing EC & FC
are automatically transferred in favour of the Respondent no. 4
from the transferor/earlier mining lessee i.e., UML.

f) That, in due course after transfer of the mine, the Respondent

% no. 4 also applied for Transfer of the EC and upon due
S
“’; Q%‘i enquiry, assessment and verification the EC was transferred in
g %%% falvour of the Respondent No. 4 on 22.09.2021 on the same
SE ll ‘9.% terms and conditions mentioned in original EC dated
ﬁ 22.12.2008 by the competent authority of the MoEF & CC.

Photocopy of the Transfer of
EC dated 22.09.2021 is
being annexed herewith and

marked as Annexure-F to

this reply.
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which happens to be the road connecting to various mines, 1S
located in the forest area. Due to steep slope of the hill, the
force of the surface runoff in this area is quite high as a

result, at many places there is a breach of the boundary wall

and water has flowed into the adjoining forest area. The

may take necessary mitigative

concerned authorities

a.
. 8
- (o}
%
d ““measures to check this which could be affecting the forest

% areas. B. It was also noted that there are a number of iron ore

‘mining projects (few of them operational and others non

operational) adjoining the Vijay II iron ore mine and all these
projects are located within or near to the Forest area. The
surface runoff from all over the area maybe affecting the
adjoining forest area. In light of the above, a comprehensive
plan for arresting the surface runoff into the surrounding
T water bodies through a series of check dams has been put in
4 /’ lace i.e CAT (catchment area treatment plan), following the

15. - “ 4 .y
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- ) * &Sﬁ.\dy by IIT Kharagpur has been approved by the
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Government, for Saranda to check soil erosion through
various engineering and biological interventions, of which
the said Project proponent is one of the stakeholder. Speedy

and time bound execution of all the prescribed intervention as

2]

directed by the plan will go a long way in protecting the

3 oY e
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larger landscape of Saranda along with the lease area of the

sifie
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Project proponent. C. It was also opined by the Committee

that the project authorities may carryout repair of any damage

[ /M4
|
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ﬁ\ to various effective measures that have been taken by them
due to the recent rains. Further, they have to have a routine
(quarterly) maintenance schedule and monitoring of the
various measures adopted by them, submitted to the DFO

Saranda and Jharkhand State Pollution Control Board.
14. That as a cumulative facts narrated herein above the
answering respondents humbly submits that the instant QA

being devoid of merits, as opined by the members of the

A "\ Committee that pollution of the rivers due to the mine water
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carrying sediments and fines from the OB dumps and mineral
storage areas of Vijay II Iron ore mine, as alleged in the
petition 6n 14.10.2021 is not true, and thus required to be
rejected by this Hon’ble Tribunal, and accordingly submits
that the contentions and claims made by the cléimant are
speculative, imaginary, mala fide and wholly without basis,
liable to be dismissed out rightly.

That in the facts and circumstances of the case, as stated
hereinabove, the application filed by the applicant, has got no
merit and is liable to be dismissed in limine.

That the answefing respondent has gone through the concerned
inspected report and has agrees with the same.

That this counter affidavit is being filed bonafide and in the
interest of Justice.

That I have gone through the contents of this counter affidavit

and fully understood the same.
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19. That annexure are photocopy/true copy their respective

original.

P
20. That, the statements made in paragraph.l#%;3,3#113%° 5

true to my knowledge, those stated in paragraph
“b.f!).l?.—: ............... are true to my information derived from the
relevant records of the case and rest are by way of humble
submissions before this Hon’ble Court
21. That this affidavit is signed, sworn and verified by me on this
day the 24t February, 2023 at Chaibasa.
b A
(Abhishekﬁghusan, IFS)

Divisional Forest Officer
Saranda Forest Division, Chaibasa.
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F. No. 8-8822007 - FC (P1)
Government of India
Ministry of Environment & Forests
(FC Division)
hhh

Paryavaran Bhawan.
CGO Complex, Lodhi Road.

New Delhi - 1105 10
Dated: 09" November. 2012

To

Principal Secretary (Forests),
Government of Jharkhand,
Ranchi.

Sub:  Diversion of 117.0059 (total lease area 155.078 ha) of forest land for Ghatkuri Vijay "" fron
Ore mining project in favour of M/s Usha Martin Private Limited in Suranda Forest Division In
West Singhbhum district of Jharkhand.

Sir,

1 am directed to refer to the State Govemment's letter no. no. 3 / Vanbhumi - 497201071911/ VP
dated 29.05.2010 on the subject mentioned above seeking prior approval of the Central Government under
section-2 of the Forest (Conservation) Act, 1980. After careful consideration of the proposal by the Forest
Advisory Committee constituted under section-3 of the said Act, *in-principle’ approval was granted vide this
Ministry's letter of even number dated 25.02.2011 subject to fulfillment of certain conditions prescribed
therein. The State Government has fumished compliance report in respect of the conditions stipulated in the
in-principle" approval and has requested the Central Government 10 grant final approval.

In this connection, | am directed to say that on the basis of the compliance report fumished by the
12. final approval of the Central

State Government vide letter no. 3/Vun Bhumi-1920102341 dated 6 June 20
Government is hereby granted under section-2 of the Forest (Conservation) Act, 1980 for diversion of
117.0059 {total lease area 155.078 ha) of forest land for Ghatkuri Vijay —1I Iron Ore mining project in favour
of M/s Usha Martin Private Limited in Saranda Forest Division in West Singhbhum district of Jharkhand

subject to fulfilment of the following conditions:
1. Legal staws of the diverted forest land shall remain unchanged.

— 2. The Compensatory Afforestation (CA) over equivalent non-forest land proposed for diversion shall be
raised and maintained by the State Forest Department at the cost of the project cost.

3. Fencing, protection and regeneration of the safety zone arca (7.5 metre strip all along the outer
boundary of the mining lease area), wherever feasible, shall be done at the project cost. Besides this,

afforestation on degraded forest land, 1o be selected elsewhere, measuring one and a half times the
area under safety zone shall also be done at the project cost. %

4. Following activities shall be undertaken by the user agency under the supervision of the State Forest
Department at the project cost:

iy  Proper mitigative measures to minimize soil erosion and choking of streams shall be prepared
and implemented.

(i)  Planting of adequate drought hardy plant species and sowing of seeds to arrest soil erosion.

v (iii)  Construction of ch_cck dams, retention/toe walls to arrest sliding down of the excavated

| b
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material along the contour.

Wherever possible and technically feasible. the User Agency shall undertake by . u;\'ol.v:lt:f ‘,I(::';SI
community, the afforestation measures in the blanks within the lease arca, as well as 3 ong:' o
outside the lease area diverted under this approval. in consultation with the State Forest Depart

the project cost.

The User Agency shall pay the additional NPV, if so determined. as per the final decision of Hon'ble
Supreme Court of India.

The period of diversion of the said forest land under this approval shall be for a .period co-ler:minus
with the period of the mining lease proposed to be granted under the Mmes. and Mlperals'
(Development & Regulating) Act, 1957, or Rules framed there under. subject t0 a2 maximum period of
30 vears.

The User Agency has paid Rs. 33.79 lakh on pro rata basis. the cost of implementation of
Comprehensive Wildlife Management Plan prepared by the State Government in collaboration with
M/s SAIL. The user agency shall pay the difference of the proportionate cost that may be decided by
the State Government after finalization of the Comprehensive Wildlife Management Plan,

The State Government and the user agency shall ensure compliance of the following conditions as
recommended by Dr. R.K. Singh in his report dated 12.10.2012 titled “Wildlife Occupancy around a
Mining Lease - A rapid assessment on the impact forest diversion of proposed iron ore mining lease
on wildlife in the Saranda Forest Division, Jharkhand:

i.  The user agency shall set up a full-fledged forest and wildlife management team at mining
site for environmental/ecological conservation of area as corporate environmental
responsibility in accordance with guidelines of MOEF.

ii. The State Forest Department with the support of user agency shall further undenake an
intensive survey through suitable scientific method such as camera trapping to asceriain the
presence of Four-horned antelope outside their mining lease under the supervision of a
wildlife expert. If the presence of Four-horned untelope is confirmed then the compartment
no. 26, 28 and 29 of Ghatkuri Reserve Forest should be fenced by chain link. Availability of
clean water throughout the year and adequate fire control measures in fenced area must be
ensured till the sizable population of animal is achieved. Regular patrol must be ensured
through community participation. .

iii. The user agency shall provide a four wheel drive vehicle to Gua Range 1o facilitate the
frontline field staft for regular patrolling of area. The monthly running cost needs to be met
on proportionate basis by all three mines i.c. M/s Usha Martin Ltd, M/s Devkibhai Vheljee
and M/s M.L. Jain and Sons.

iv.  The user agency shall support in-situ capacity building program for forest officials and local
community on topics like wildlife monitoring. crime prevention. habitat management. law
enforcement etc.

v. The user agency and other lessee will celebrate wildlite week to create awareness programme
amongst their staff’ and transporters for ecological and wildlife conservation of Saranda like
Mines Environment and Mineral Conservation week which is celebrated every year by every
mines under the acgis of Regional Controller of Mines, Indian Bureau of Mines, Kolkata
Region.

vi. The user agency and others will up skill the knowledge of their mines manager.
environmental consultants and local forest officials towards best practices in mining like

Sh—
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vii.

viii.

Xi.

xii.

xiii.
Xiv.
AV
Xvi.
Avii.

xviii.

rogressi ini cecc) .
P Ve mining and successive reclamation through exposure visits and training.

Onl i ini 260 i
wilz livf"’eomng mining pits will be properly fenced instead of creating a linear barrier for
movement through fencing of safety zone around the whole mining leases.

GLS 'o::"wt"lel be used 10 implement mining and reclamation plan. Progressive mine closure
Plans prepared so that reclamation should progress along with mining. In reclamation

process, the pioneer succession species will be identified from abandoned area and the same
species shall be considered for restoration.

Adequate water sprinkling will be ensured alony the entire haul road within the mines. Proper

fiusl suppression chemicals will be used while sprinkling the water to minimize the dust load
in ambient air.

Lessee .should ensure plying of only Pollution under Cantrol (PUC) vehicles in their lease
area without the use of pressure horn.

To prevent the silt and fines flow into river Koina and Karo. the user agency shall construct
suitable civil structure and the harvested rain water necds to be utilized in mines.

Blasting in night at mines and night transportation of ore through public roads will not be
allowed. Transportation of ore by trucks/dumpers within the forest limit shall be replaced
with aerial mode in phased manner.

Proper lighting system in the mine will be used to reduce the glare to open sky to facilitate the
migration path of avifauna.

Insulated power transmission cable will be used in stretches passing through forests and the
transmission line will be aligned along the roads only.

The user agency will be responsible to control fire in and around mining leascs under

the supervision of state forest department

The earthen flank shall be made available to facilitate the movement of wild animals by
reducing the width of blacktop road from Chotanagra to Saddle forest check post.

Paramilitary forces must be advised to consult local forest officials to put fires in forest area
for making the visibility during combining operation and other purposes. Supply of L.PG
cylinder must be ensured by the local administration to discontinue the practice of large scale
fire wood collection for cooking in the camp of paramilitary forces.

The State Government shall ensure that various mines are worked in such a way that the required
elephant corridor / intermittent vegetation zones are always maintained without any long gap /
disturbances.

The user agency shall ensure reclamation and rehabilitation the mined out area with gentle negotiable
slope of sufficient width so that connectivity is maintained beyond the ridge to allow animals 1o cross

casily.

The user agency shall design the mine trenches in such a manner to bring zero pollution to Karo &
Koena rivers.

No labour camps shall be set up inside the forest area.

The user agency shall provide altermate tuel to the labourers working at the site to avoid damage /
felling of trees in the adjoining areas.
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No damage 1o the flora and fauna of the adjoining area shall be caused.
The forest land shall not be used for any purpose other than that specified in the proposal.

The forest land proposed to be diverted shall under no circumstances be transferred to any other
agency, depariment or person.

The evacuation of iron ore will be either through closed conveyer or aerial ropeway.

The user agency will surrender equal extent of area duly reclaimed and aftorested from the already
diverted forest areas after completion of mining activity.

No damage shall be caused to the top-soil and the user agency will follow the top soil management
plan.

The user agency shall submit the annual self compliance report in respect of the above conditions [
the State Government and 10 the concerned Regional Office of the Ministry regularly.

Any other condition that the Addl. CCF (Central), Regional Office, Bhubaneshwar, may impose from
time to time for the protection and improvement of flora and fauna in the forest area.

The User Agency and the State Government shall ensure compliance to provisions of the all Acts,
Rules, Regulations and Guidelines, for the time being in force, as applicable to the project.

Yours faithfully

-

(Shiv Pal Singh)
Sr. Assistant Inspector General of forests

The Principal Secretary (Forests), Government of Jharkhand, Ranchi for information.
The Principal Chief Conservator of Forest, Gowt. of Jharkhand for information.

The Addl. PCCF (Central), Regional Office, Bhubaneswar.

The Nodal Officer (FCA), O/o the PCCF, Gowt. of Jharkhand for information.

The User Agency for information. -
Monitoring Cell.

Guard File. Shy ~

(Shiv Pal Singh)
Sr. Assistant Inspector General of forests
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